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R a il  Bh&wan, New D e lh i.
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Ra ip u r . Res p e n d e n ts .
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O R D E R  (o r a l)

By A.K.Ga u r , Jud i c i a l  Membera ■■ — ii ■■"■w * a » n» i« m mm m m — ■

A g a in st  th e  order o f  punishm ent d a ted  1 0 .1 .0 6 ,  th e  

a p p l ic a n t  p r e fe r r e d  a an a p p ea l w h ich  has been c o n s id e r e d  

and d e c id ed  by th e  a p p e l la t e  a u th o r ity  v id e  order d a ted  

3 0 .3 .0 6  (& - io ) .  We have c a r e f u l ly  gone th rou gh  th e  order 

and heard th e  le a r n e d  c o u n s e l fo r  th e  p a r t i e s .  We a r e  o f
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th e  c o n s id e r e d  o p in io n  th a t  th e  order p a sse d  by th e  

a p p e l la t e  a u th o r ity  i s  n o n -sp e a k in g . The a p p e l la t e  

a u th o r ity  has p a sse d  th e  order in  a most p e r fu n c to ry  manner 

w ith o u t a p p l ic a t io n  o f m ind.

S h r i B an erjee ap p earin g  on b e h a lf  o f  th e  resp o n d en ts

has s t a t e d  th a t  th e r e  i s  an o th er  remedy o f r e v i s io n  

b e fo r e  th e  a p p l ic a n t .  We a r e  n o t  s a t i s f i e d  w ith  t h i s  

o b j e c t io n .

We a c c o r d in g ly  s e t  a s id e  th e  order o f th e  a p p e l la t e  

a u th o r ity  and r e m it  th e  m atter  t o  th e  a p p e l la t e  a u th o r ity  

f o r  c o n s id e r a t io n  o f th e  c a s e  a f r e s h  in  a ccord an ce  w ith  

R u le  22 o f th e  R ailw ay S erv a n ts ( D is c ip l in e  & A p p ea l) R u les  

in  view o f  th e  d e c is io n  ren d ered  in  Ram C in d e r  Vs. U-QI 

by th e  iton 'b le  Supreme C o u rt. Qk i s  a l lo w e d k> ^  -e ^ k y ^

( Dc. G.C. 3 r  Ivas ta  v a )' 
V ice ChairmanJ u d ic ia l  Member
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